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Am endm ent Bill

[Shri Sadhan Gupta]
of this country—who enacted this 
P ress and Registration of Books Act. 
a  penal Act, an incursion on the liber­
ty  of the Press.

S hn  MT L. D w ive^ (H am irpur 
D istt) : It is now 4-30.

Shri Sadhan Gupta: And even they 
did not consider th a t any greater 
penalty was required for the undec­
lared Press or for the withholding of 
the name of the prin ter and publisher. 
So, why should we seek to enhance 
these penalties many times, to inv 
Dose the most serious penalty of for­
feiture for merely non-printing of the 
name of the publisher?

Mr. Deputy-Speaken The hon. 
Member will kindly .resume his seat. 
Now it is 4-30. Now, there is only 
another half an hour which will be 
available for this Bill, and it will be 
taken up tomorrow.

Is it the desire of the House tha t I 
should put all these clauses now by 
way of guillotine and then sta rt the 
th ird  reading tomorrow?

Some Hon. Members: No, Sir.

Shri N. C. Chatterjec: There is one 
clause which is im portant, i.e., taking 
away the function of the jury. You 
know, Sir, in the original Bill of 
R ajaji the ju ry  had to decide the 
whole thing.

Mr. Deputy-Speaker: W hat is .th e
suggestion of the hon. Member?

Shri N. C. Chatterjee: We w ant to 
discuss that clause. '

Mr. Deputy-Speaker: W hatever time 
is taken for that will be taken in that 
half an hbur.

Further discussion on this Bill will 
stand adjourned till tomorrow.

Now, the House will take up nor> 
oflRcial Bills.
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GOVERNMENT OF PART C STATES 
(AMENDMENT) BILL 

(A m e n d m e n t  of sectio ns 1, 3, etc.
and OMMISSION of section 23, ETC. 

Shri Biren D utt (Tripura W est): I 
beg to move for leave to introduce a 
Bill fu rther to amend the Government 
of P a rt C States Act, 1951.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro­
duce a Bill fu rth er to am end the 
Government of P art C States Act, 
1951.”

The motion was adopted.

Shri Biren Dutt: I introduce the 
BiU.

UNEMPLOYMENT RELIEF BILL

Shri A. K. Gopalan (Cannanore): I 
beg to move for leave to introduce a 
Bill to provide relief to unemployed 
workers.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro­
duce a Bill to provide relief to 
unemployed workers.”

The motion was adopted.

Shri A. K. Gopalan: I introduce the 
Bill.

PUBLIC FINANCED INDUSTRIES 
CONTROL BOARD BILL
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Mr. Deputy-Speaker: The question isi 

“That leave be granted to intro­
duce a Bill to provide for a Cen­
tral Organisation for the purpose 
of general supervision and control 

of public industries.”
The motion was adopted^




